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PETI TI ONER
SPECI AL LAND ACQUI SI TI ON OFFI CER

Vs.

RESPONDENT:
SHARANABASAPPA SHI VAYCGAPPA TYAPAL AND OTHERS

DATE OF JUDGVENT16/ 08/ 1995

BENCH:
RAMASWAMY, K
BENCH

RANMASWAMY, K
HANSARI A B. L. (J)
HANSARI A B. L. (J)

Cl TATI ON
1995 SCC' (5) 592 1995 SCALE (5)66

ACT:

HEADNOTE

JUDGVENT:
ORDER

Leave granted.

The Land Acquisition Oficer’s award is dated the 12th
Oct ober, 1978 and the Referance Court ~award is of 31st
March, 1980. Under these circumstances, the claimnts are
not entitled to the enhanced benefits under Sections 23(1-
A, 23(2) and 28 of the Land Acquisition Act, 1894. as
amended by the Anendnment Act 68 of 1984. The award of the
H gh Court is nodified and the grant of benefits are set
asi de. However, the clainants are entitled to 15 per cent
sol atiumon the enhanced conpensation and interest @5 per
cent per annumunder the |ocal amended Act on the enhanced
conpensation from the date of taking possession till the
dat e of payment or deposit whichever is earlier.

The appeals are accordingly allowed to the —above
extent.




